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B@f‘ore My, Justwe Rcmacle ami Mr. Justice Crowe. .

) T‘AYAWA (onmmu, PLAINFIFF), . PRELLANT, 1. GURSHIDAPPA AND B ‘1900, :
- OTHERS (ORIGINAL DEFENDAMB), RESPONDENTS * , September 26 :

: Landlord and. tenant—Lease—Ouster of tenant by pammmmt owner—Claim
by tenant against his lessor for compensation for such “ouster—Covenant

- for qutet enjoyment—Da mages——l!{ea.sure qfdamages——Tmn qfer of Propm ty
Act IV of 1882), sec, 208, el. (c). . .

»The words * without interruption® in section 108, c]ause (c), of the Transfer
* of Property Act (IV of 1882) give a lesee in India the same rights as he would
. have under what is known in England-as & covenant for quiet enjoyment in an
‘unqualified form,” In other words, the lessee is. protected agamst mtelruptlou
by whomsoever it is occasioned. ,
. Where the interraption is eaused by the paramount ownex of the property,—'
and not by a stranger, the lessor is bound to remove the mtenuptwn, and if he
' falls to do s0, he must indemnify the lessee. .
.A held land under a lease granted by B for- cloven years, B had jno titlef to
the land, which yeally belonged to C, In 1895 C dispessessed A.
Held, that ander clause (¢) of section 108 of the Tranafer of Proper'cy Act (IV
) of 1882) A was entitled to recover compensatmn from B

, SECOND appeal from the decision of Rzio Ba,hédur Raghavendra
- Ramchandra Gangolli, Additional First Class Subordinaté Judge,
AP, at Bijépur, varying the decree of Réo Ssheb H. V. Chin-
mulgund, Second Class Subordinate Judge of Muddebih4l. - '
. Suit by a8 lessee to recover posséssion of land held by her
‘under a lease from defendant No. 1 and of which she had been
. - dispossessed by defendant No. 3, the paramount owner,’ ‘and for ,
- -mesne profits from. defendant No. 1 and compensatxon for sach
" dispossession. ’ S
One Kadir Padsha; (defendant No. 3),who was the owner of the o
“Jand in questxon, mortgaged it in 1868 with possession to Kassim
Saheb '(defendaat No. 2) for twenty-twa years (i. e. up to 1890).
. In 1879 Kassim Saheb (defendant No; 2), the mortgagee, leased- -
- it to the husband of the plmnbxﬁ' ’I’ayawa for twenby-ﬁve years
(4. e.up to 1904), : 3
- In 1892, alt;hough hts mortaave term had expu'ed in 1890

i

S *Second Appeal, No. {55 ot 1809,
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* Kassim 'Salieb.(de;fen\dant No. £) sold the land to Gurshidappa ;

(defendant No.1), who in the following year (1898) leased it to the-
plaintiff for eleven years, ¢.c. the unexpired portion of the term of .

_twenty-five years for which it had been leased, as above stated,
~ by Kassim Saheb (defendant No. 2) to the ’plaintiif’s husband.
Meanwhile, in 1892, Kadir Padsha (defendant No. 3) had filed .
_a suit for partition against Kossim Saheb (defendant No. 2) and

obtained a decree against him, in execation of which he dxs-, i
possessed the plaintiff in 1895. :
Thereupon the plaintiff brought this suit against her Iessor, -

Gurshidappa (defendant No. 1), and Kassim Saheb - (defendant = -
. "No. 2) and Kadir Padsha (defendant No. 8), claiming to recover

the-land for the remaining period of her lease (ten years) and

‘the profits for one year during which she had been dispossessed. .-

The first Court held that the plaintiff was not - entitled ‘to-

- recover possession of the land, inasmuch as it belonged to Kadir:

. Padsha (defendantNo, 8), and the other defendants had no right to -

" alienate it beyond the term of twenty-two years for which he had
-mortgaged it in 1868, The Court also ordered the first defendant

Gurshidappa to pay the plaintiff one- year'’s profit and - also

- compensation at the same rate for nine years, ¢ e. the remaining 7
“period of the lease granted by him in 1893 to the plaintiff. -~

- In‘appeal this last claim to compensation for nine years was

held to be not’ mamtamable, but thc rest of the decree Was‘?

- confirmed. -
The pla.mtlff appealed to the High Oourt

Krmﬁna]z Hayi Kelkar for (plaintiff) appellant -—The questlon,

‘is whether section 108, clause (c), of the Transfer of Property -
- Act implies anrunquahﬁed covenant for quiet enjoyment, = Under
_ the English law, the law "does.not imply an unqualitied cove-
nant,To 'protect against the paramount. owner there must’

be ‘an express covenant, Otherwise the lessee has no remedy
against eviction by a paramount” title-holder, -but under the
Transfer” of Property Act the obligation of the lessor -is wider
than in England. The words ‘ without interruption * in clause (o)

. of section 108 are niot limited in any way, and protects the lessee
- from - disturbance even by the paramount owner—=Rasam v.
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- ;Détfzette.(l’, - The case is not coversd by clanse (2). There the 1600,
~ ordinary care required on the part of the lesseo is limited to the  Tirawa
S mt.eudedr‘use’ of the property, and must be referred to the  gp %
- enjoyment and not to any defect in the title, ’ 2;‘:3“. m

~ N.7. Gukhate for respondens No, 1 (defondant No. 1) :—~The

§uit is only for possession, and this being so it canuot be

converted i_ntq one for damages, Clause (a) of section 108 of

" .the Transfer of Property Act clearly imposes an obligation on

- the lessee to find out all the defects in the title. The lesseo in
- this case failed to do this and cannot now claim any relief,

RaxADE, J. :—The principal question in respect of which the
- remand order of 22nd January, 1900, was made by us, has been
- decided by the lower Appellate Court, which found that no fraud
* or collusion was proved on the part of defendant No. 1 when he
. took the agreement (Exhibit 35) from the plaintiff in substitution
- of the previous agreement (Exhibit 53). It also found that in
- case plaintiff was held entitled to compensation, she should recover
- Rs. 442-8-0 from defendants Nos, 2 and 3. These defendants
Nos. 2and 3 have taken no objection to this finding, Mr. Kelkar,
who appeared for plaintiff-appellant, also took no exception. He
however- raised the question that the appellant was entitled to
" claim damages for loss 6f possession from her lessor, respondent-
defendant No. 1, Mr. Gokhale, who appeared for this respondent,
contended that the appellant was not entitled to raiso o mew
question nob. covered by the issues sent down in tho remand
order, Mr. Gokhale also contended, on the merits, that as .tho
‘agreenientf of the lease did not contain any cl.ause cntlth.ng‘ ‘
plaintiff to claim compensation for loss of possession, the claim
for damages wass not maintainable. A ;
In regard to the first objection we find, from tl}e notes 0
' ; se wog first argued
arguments urged on both sides when the. ca b B
before us, that this question of law was discussed al_ong ‘_Vilt 1t -:;
question of fraud.. We thought at the t1§ne that if fx;z}u :;g‘x‘ N
proved, it would not be necessary to consider the ques 1:}1:’ o
- the right to claim damages.  As fraud has not beenh?rt:b_ 0; don,
question must now be considered. Werverr'u{cmt iy objex .

- sk

ST 1y (te74) 23 Cal, W B 2L
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1900, As regards the claim, to da.mages it appears to be esta.bllshed
@;",:‘;[“ tha.t the lands ‘in dispute. onglnal]y belonged to. respondent-
Gonemin defendant No. 8. .He mortgaged the same to defendant No. 2 for:

_ APPAY a period. of twenty-two years, which term expired about 1890,

- While defendant No. 2 was in possession, he leased the land ‘to'
plmntlﬁ"s husband in 1879 for a period of twenty-five years, z.c.
for a much longer period than was covered by the mortgage.
In 1892, after the mortgage for twenty-two years had expired,

* defendant No. 2 sold theland to defendant No. 1, and this defend- - -
. anb No. 1'in 1893 leased the land to the plaintiff for eleven:
yeais, which represented the unexpired portion of defendant

No. 2’s lease for twenty-five years.. Defendant No. 8 on hispart-

brought a partition suit.in 1892 against defendant No. 2, and, in"

executmn of the decree. obtalned by him, dispossessed the plaintiff
in. February, 1895, 'I‘hereupon the plaintiff, as lessee. under.
defendant No. 1, brought her present. suit -against all the three
defendants in 1895 to recover possession of theland for the term.
of ten years, of which she had been deprived: of possessmn, and
she also claimed proﬁts for one yeur.(1894-95)." . . £
'The defendants denied their liability for different 1eas<)ns

Defendant No. 1 contended that he had placed -the. plamtlﬂ in-:

possession.and had not disturbed her.. . Defendant No. 2 said that:*

he had-sold the land to defendant No. 1-and had not obstructed- -
plaintiff, and as defendant No. 8 had ousted. the plaintiff, dofend-::

ant-No. 8.was responsible for the disturbance. .. Defendant No. 8.

said:that he was not bound by the alienation made by- defendantk

 No.2and the lease passed by defendant No, 1 as. they had no-.

.right to deal with his land after the mortgage had expired, and-

plalntxﬂs remedy was.against’ defendant No. 1 only for the loss

_sustained by her. <~ - ’
The Court of first 1natance held that plamtlﬂ" was not entxtled
" " to get possession of the land as it ‘belonged to defendant No. 3,
and thie other defendants had no right to alienate the same beyond
the permd of the, mortgage for twenty-two years. - ‘The claim_for, -

“one years proﬁts, Rs. 98.4- -0, was. a.llowed against defendant No. 1, ,

and he was also, ordered to pay compensatmn to plaintiffat the same >
o rate for nine years, during which. penod plamtlﬁ' was depmved of
the, beneﬁt of the lease.,;_ : SO A AR RS
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= -In-appeal this last claim for compensatlon for nine years was
held to be not maintainable, and defendant No, 1 was ordered to

i ‘ pay Rs. 98:4-0 only, and costs in proportion, - : ©
~In "second appeal, we deemed it- necessary: to send down an
~ issue ag to whether fraud or collision was proved: as against

defendant No. 1, when he substituted: the new-lease for the-old
one of defendant No. 2. This has been found to be not the case,

and the only question we have mnow: to consider is- whether,

independently of fraud or collusion, defendant No. I was liable to
make compensation tothe plaintiff for the loss of profits sustained’ |
by her by reason of her being ousted- by defendant No, 3 in" hls-‘ '

right of paramount owner of the land.

- The decision of this question.dépends: upon clause (o) sectlon “

108 of Act IV of 1882, which was introduced in 1898 in this
Presidency. That clause provides “that the lessor' should be
- deemed to contract with the lessee that, if the latter pays the

~ rent reserved, he may hold the property during the time limited -

by the lease without interruption.”’- - These last words. “without
_ interruption ” are not qualified in any way, and have been

understood to-mean what in England is known as a covenant

for quiet enjoyment in an unqualified form.- In-other words,
the lessee is protected. against. interruption by whomsoever it is

~_occasioned;” The qualified covenant-in: English leases protects -

the lessee against the: lessor, or his heir or assigns, or any

other person claiming by or under- him'or them’; while when

“the covenant - is unqualified, the lessee - is protected arramst
‘interruption from any person whomsoever: - -

In the present case.the disturbance was made by the pam- '
‘mount-owner: of the land, who had mortgaged it to defendant»' .
- No. 2 and the latter had sold it to defendant No. 1, and the defend-

~ ant-No.'1 had leased the land to the plaintiff for a- ]onaer term

. than was covered by the mortgage. Defendant No.3 isnota

- person without lawful right, and is not a stranger against whose
; Wrongful disturbance the lessee must protect herself. -

~Under the law as it stood before the Transfer of Propertyi
Act was passed, it was held that thers was an implied “contract’

that -the lessor would gwe peaceable possession of the land: leased,

and that: if the lessee were. evicted by title: paramount to

- or8
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that of the Tessor, or by a person to whom he hwd given the land <

on lease, he is discharged from the payment of rent, and may
claim proportionate reduction— Munce Dutt Singh v. William
Campbell M ; Kristo Soondur Sandyal v. Koomar Chunder 'Nath-
Roy®; Gopanunal Jka v. Lalla Gobind Pershad® ; Kadumbinee -
Lossia v. Kasheenath Biswas® In Mrs, .Bmqum. Douzelle v.
Girdharee Singh ® it was-held that in the absence of express
agreement to the contrary, a landlord is bound by an implied
obligation to indemmify the tenant against disturbance by his
own act or by the acts of those who claim under him, or by right
paramount to hlm, but no agamst tho wrongful acts of ‘
strangers, s
This being the state of the laW as it stood hefore Act IV of

: 1882 was passed, the unqualified words in section 108, clause

(¢), must be understood to have enlarged, and not narrowed the
old law. The Indian Law Commissicners, who prepared the Bill
which became Act IV of 1882, have stated in their report that -
they were of opinion that the lessor’s contract for quiet enjoy-
ment should be not limited to the acts of the lessor, or his heirs,
or assigns, or those claiming under him; in other words, if the
disturbance is made by the paramount owner of the property,

' .'a’nd‘not by a stranger, the lessor is bound.to remove the inter-

ruption, and. if he fails to do'so, he must indemnify the lessee.

‘Mr. Gokhale for the respondent contended that the defect of

title in this case was one which the lessee could with ordinary: :
care have discovered, and therefore under clause (a), section -

108, the lessee could claim no compensation from the lessor.

It is.in evidence, however, that the lessee-plaintiff in this case
was an innocent woman, who had no notice of defendant No. 3’s
tltle, and though the latter gave notice to the other defendants 7
he gave no intimation of his objection to the plaintiff. The -

v »'defect of title was one whlch defendant No. 2 did not admit.
" He claimed the right as a 1elamon of defendant No. 3 tohold the -
land and aliénate the same, independently of the mortgage, for
~ the 3011115 debts of hlmself and of defendant No. 3 He contest-: .

ed the pomt m both the Iower Courts

: (1) (1869) 11 Cnl W. R, 2783 12 Cal. W, B. 145,

. (871) 15 Cal, W. R. 230, (6°(1870) 13 Cal, W. R, 838,.©

(@ (1869) 12 Cale W, B. 109, ~(6) (1874) 23 Cal, W. R. 121
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Under the circumstances’ clause: (a) does not apply. - Clause (c)
~ . applies, and the plaintiff-appellant has a right to claim compen..

. sation from her lessor, defendant No, 1.- The measure of that

' :_ compensation has been fixed in. the remand inquiry, and though
_no. objection has been taken to it, we find that ‘the lower Appel- -

- late Court has calculated the amount on a wrong principle which
it calls capitalized value. It obviously means present vallle of
future payments, -The amount for nine years at the:correct cal-

culation would be Rs. 574;12-0, out of which. we must deduct the -

two famine years. That would leave a balance of Rs. 878-4-0,
~ Adding Rs. 98-4-0 for 1894-95, the total sum is Rs, 476.8-0,

- This sum may be recovered by the appellant from the respond- E
- ent No.1. The other re%pondents are clearly no responmble to -

the plaintiff.
We accordingly vary the decree of the Couxt below by substl

- tuting Rs, 476-8-0 in place of the sum awarded by it, together _
- with costs to be paid by respondent No.1 to plamtlﬁ' The other« :

respondents should bear their own costs.

 APPELLATE CIVIL =

Before Mr, Justice Ranade and My, Justice Crowe, . -

GOPAL' AND ANOTHER (OBIGINAL DEFENDANTS), APPELLAL T8, o KRISHNA-

RAO sxp anorHER (OBIGINAL PLAINTIFFS), RESPONDENTs.

Lzmztatwn Act (XV of 1877). sch. II, arts. 136, 138 and 144 — S_ymbolzcal

possemon—Auctzon purohaser—-Smtfoz possesszon from Jud_qment debtoa——_ ‘

Lzmztatwn

‘Where an auctmn-purchaser at acourt sale has obtained symbolical possesslon, :

he or his assigns may sue the Judgment -debtor for actual possession within twelve

years from the date of obtaining such symbolical possessmn. Artwle 144 of the.

.." Limitation Act (XV of 1877) applies.
 Artioles 136, 137 and 138 of schedule IT of thé Lxmxtatwn Act (XV of 1877)

- refer ‘to tases where no possession, formal or actual, haa been obtained through

the Court. - B E
; Artwle 136 apphes toa prwate purcha.sex from a person not in possesswn.

5

% 's'econc_l'"Appeal,.No, 33\5‘ o? 1900; RSP

-Decrees vamed.. o

1900, .

- Tazawa

. .o -
GuRsHID: ~

APPA, |

1900, .
~ October 9, '

fyf275



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 

